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.d) To discoursge such Intrusions
the owners-occupants of the apprehen-
ded Boats are prosecuted in courts by
the Civil Administration. All efforts
are made to prevent such instrusions
by deploying as many Patrol
vessele as may be available for this

purpose,
Municipal Communes in Poudicherry

1599. SHRI S. RADHAKRISHNAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the life term of the
Municipa] Communes in Pondicherry
hag been extended; and

(b) whether any representation has
been receiveq by the Government
from the public or from any associa-
tion to dissolve them?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) The term
of nffice of the councillorg of the exist-
ing Municipal and Commune Pancha-
yat Councils in Pondicherry has been
extended upto 30th June, 1977.

(b) The ‘Government has received
copy of a resolution adopteq by the
Working Committee of the Pondicherry
Territorial Congress (Organisation)
urging the dissolution of the existing
councils.
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PAPERS LAID ON THE TABLE

ReviEw & ANNUAL ReroRT OF TRIVENX
STRUCTURALS LTp.,, NAIN; POR 1974-75,
STATEMEN1, TBRACTORS (DISTRIBUTION
AND SALE) CONTROL (3RD AMDT.) ORDER,
1976 AND ANNUAL REPORT OF
CONTROLLER GENERAL OF PATENTS,
DEsicNs AND TrRADE MARKs FOR
THE YEAR 1975-76

THE MINISTER OF INDUSTRY
(SHR] T. A. PAI): ]I beg to lay on the
Table—

(1) A copy each of the following
papers (Hindi and English
versions) under sub.section (1)
of section 619A of the Compa-
nies Act, 1956:—

(i) Review by the Government on
the working of Triveni Strm-
cturals Limited, Naim, Allaha-
bad, for the year 1974-75.

(ii) Annual Report of the Triveni
Structurals Limited, Naini,
Allahabad, for the year 1974-75
along with the Audited
Accounts and the comments of
the Comptroller and Auditor
General thereon.

(2) A statement (Hind: and Enghsh
versions) showing reasons for
delay in laying the documents
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‘Papery Laid

{Shri T. A. Pai]

mentioned at (1) above.
[Placeq in Livrary. See No.
LT-11109/76.3

(3) A copy of the Tractors (Distribu-

tion and Sale) Control (Third
Amendment) Order, 1976 (Hindl
and English versions) published
in Notification No. S.0, 362(E)
in Gazette of India dated the
22nd May, 1076, under sub-
section (6) of section 3 of the
Essentia] Commodities Act, 1955.
[Placed in Library. See No.
LT-11200/76.]

{(4) A copy of the Annual Repori

ANNvAL REPORT OF
GENERAL OF PATENTS,

(Hindi and English versions)
of the Controller General of
Patents, Designs and Trade
Marks for the year 1975-76,
under section 155 of the Patents
Act, 1970. [Placed in Library.
See No. LT-11201/76.]

‘CONTROLLER
DESIGNS AND

TRADE MARKsS FOR 1975-76, NOTIFICA-
TIONB UNDER TAMIL NADU CO-OPERA-
TIVE SOCIETIES AcCT, 1961, STATEMENTS

ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND

COOPERATION

(SHRI A, C.

GEORGE): I beg to lay on the Table—

(1) A copy of the Annual Report
(Hind1 and English versions) of
the Controfller General of
Patents. Designs and Trade
Marks for the year 1975-76 un-
der section 126 of the Trade and
Merchandise Marks Act, 1958,

2) A copy each of the following

Notifications under sub-section
(4) of section 119 of the Tamil
Nadu Co-operative Societies Act,
1961, read with clause (c)(iv) of
the Proclamation dated the 31st
January, 1976 issued by the
President In relation to the State
of Tamil Nadu:—

i) G.0O. Ms. 616 published in Tamil
Nadu Government Gazette
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Papes Loid 2d¢
dated the 25th December, 1974
making certain amendmenis to

the Tamil Nadu Co-operstive.
Societies Rules, 1963.

(%) G.O. Ms. 487 published in Tamil

Nadu Government Gazette
dated the 19th November, 1975
making certain amendments
to the Tamil Nadu Co-opera-
tive Societieg Rules, 1963.

(iii) G.O. Ms. 588 published in Tamil

Nadu Government Gazette
dated the 31st December, 1975
malking certain amendment to
the Tamil Nadu Co-operative
Apex Societies (Management
and Conduct of Elections)
Rules, 1974.

(3) A statement (Hindi and English

versions) showing reasons for
delay in laying the above Noti.
fications.

(4) A statement, (Hindi ang English

versions) explaining the reasons
for not laying the Hindi versions
of the above Notifications.

[Placed in Library. See No, LT-
11202/761.

(5) 1) A copy of the Noufication No.

G.O. Ms, 597 published 1n Tamil
Nadu Government Gazette dated
the 3Ist December, 1975 making
certain amendments to the Tamil
Nadu Co-operative Land Deve-
lopment Banks (Miscellaneous
Provisions) Rules, 1970 under
sub.section (2) of section 38A of
the Tamil Nadu Co-operative
and Development Banks Act,
1934 read with clause (c)(iv) of
the Proclamation dated the 31st
January, 1976 issued by the
President in relation to the
State of Tami] Nadu.

(i) A statement (Hindi and
English versions) showing
reasons for delay in laying the
above Notification.

(if) A statemenf (Hindl end

English versions) explathing



